
\i) 
Government of Jammu and Kashmir 

Home Department 

Notification 
Srinagar the 1St" of May, 2018 

SR0;2 t ~ In exercise of the powers conferred by proviso to 
section 124 of the Constitution of Jammu and Kashmir, the 
Governor is pleased to introduce the following scheme In 
respect of the members of the General Executive Cadre of 
the Jammu and Kashmir Police (Gazetted) Service; namely:-

(1) This scheme may be called the Non-Functional 
{Monetary) Scheme (NFS) for the members of the 
General Executlve Cadre of the Jammu and Kashmir 
Police (Gazetted) Service. 

(2) The scheme shall be implemented as under: 

l. A Junior Scale JKPS officer in the pay band of 
Rs.9300-34800 with Grade Pay of Rs.4800/-
(substantive capacity) with 10 years of service in 
the Junior Scale of JKPS will be eligible for 
placement in the Time Scale (non-functional) of 
Rs.15600~39100 with grade pay of Rs.6600/-
(pre-revised), after assessment by the Selection 
Committee*. 

ii. A Trme Scale JKPS officer with 4 years service in 
the Time Scale will be eligible for placement in the 
Selection Grade-n (non functional) of Rs.15600-
39100 with grade pay of Rs.7600/- (pre-revised), 
after assessment by the Selection Committee*. 

iii. A Time Scale JKPS officer with 08 years of service 
in lime Scale may be considered for placement in 
Selection Grade-r (non-functional} of Rs.37400-
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lv. 

v. 

vii. 

67000 with Grade Pay of Rs.8700/~ (pre~revised) 
after assessment by the Selection Committee*. 

*Selection Committee shall be a Committee under the 
Chairmanship of Chlet Secretary and shall Include 
Administrative S~cretary, Home, DGP and Special Secretary/ 
Addltfonaf Secretary, Home Department deaUng with the 
subjec:t: as Its Members. 

The scheme shall be operative with effect from 1 st 

January, 2018. In case any officer under the NFS 
becomes eligible for placement in any of these 
scales from an earner date/year, the benefit will 
be available to hlm on notional basis (for fixation 
of pay without payment of arrears on this account) 
& regularly with effect from 1st April 2018 subject 
to assessment by the Selection Committee. 

The Selection Committee will consider the cases 
relating to NFS in the 1st week of January and 1 st 

week of Jufy of a Calendar year. Officers 
completing the requisite length of service from 1 st 

January to 30th June will be entitled to monetary 
up-gradation with effect from 1st July of the 
relevant year and those completing the requisite 
length of service between the period 1 st July to 
31st December will be entitled to NFS with effect 
from 1st January in the following year. 

The NFS ln any of the above Scales will not be 
admissfbJe to any officer who gets promotion to 
these scales on a regular basis before acquiring 
eligibility for placement in any of these non-
functional scales. 

Regular service for purpose of the NFS will 
commence from the date of first appointment to 
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the Time Scale of JKPS either at Junior Scale or 
Time Scale or Selection Grade-n level of lKPS as 
the case may be. 

viii. Past service rendered by an officer ln a state 
government/autonomous body/PSU or statutory 
body will not be counted towards regular service. 

ix. Regular service shall include all periods spent on 
deputation/foreign service, study leave and all 
kinds of leave sanctioned by the competent 
authority. 

x. If financial up-gradation under the above scheme 
is deferred in respect of an officer and not allowed 
after the requisite length of service due to the 
reason of having been adjudicated 'unfit' or due to 
departmental proceedings etc. by Selection 
Commfttee, this would have consequential effect 
on the subsequent financial up-gradation which 
would also get deferred to the extent of delay In 
grant of the previous financial up-gradation. 

xi. On grant of financial up-gradation, under the 
Scheme, there shall be no change in designation, 
classification or status. 

xii. The benchmark for the financial up-gradation 
would be "Very Good and above". 

Financlal up-gradation under the scheme shall be 
pure.ty personal to the officer and shall have no 
relevance to his seniority position. As such, there 
shall be no additional financial up-gradation for the 
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xrv. 

XV, 

xvl. 

senior officer on the gro\,Jnd that the junior officer 
In the grade has got higher pay/grade pay under 
the scheme and vice-versa. 

In case, the regular promotion was offered to an 
officer but he refused before becoming entitled to 
a financial up-gradation, no financial up~gradatlon 
shall be allowed. In the event, the financial up~ 
gradation has been allowed, and, thereafter, the 
officer concerned refuses the promotion, rt shall 
not be a ground to withdraw the financial up~ 
gradation. However, he shall not be eligible to be 
considered for further financial up-gradation till he 
agrees to be considered for promotion again and 
the next ftnancial up-gradation shall also be 
deferred to the extent of period of debarment due 
to the refusal. 

Officers on deputation need not to revert to the 
parent cadre for availing the benefit of financial 
up-gradation under the proposed scheme. They 
may exercise a fresh option to draw the pay in the 
pay band and the grade pay of the post held by 
them or the pay plus grade pay admissible to 
them under the scheme, whichever is beneficial. 

In respect of the JKPS officers who have already 
been appointed/promoted to the Time Scafe of 
JKPS or to the Selectlon Grade-n of JKPS or have 
been released grade of the Time Scale of JKPS or 
Selection Grade-II of JKPS, eligibility for further 
placement to the next non-functional grade wJU be 
determined with reference to date on which they 
have been appofnted/promoted to Time Scafe of 
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JKPS or Selection Grade-II of JKPS as the case 
may be. 

xvii. The aforesard non-functional scheme would be a 
transitory measure aimed at addressing the 
stagnation of the JKPS Officers at various levels in 
view of the pending seniority dispute in the 
service. As such, the non-functional scheme shall 
be effectl ve upto 2023 or till the resolution of the 
seniority dispute of officers, whichever Is earlier 
upon which the Home Department may review 
desirability of continuation of the scheme or 
otherwise. 

By order of the Government of Jammu and Kashmir. 

Sd/-
(R.K. Goyal) lAS 

Principal Secretary to the Government 
Home Department 

No.Home/Gaz/PB-1/25/NFS/2018 Dated.18.05.2018. 
Copy to:-

1. All Financial Commissioners. 
2. Principal Secretary to the Governor. 
3. Principal Resident Commissioner, J&K Government, 

New Delhi. 
4. Principal Secretary to the Hon'ble Chief Minister. 
5. All Principal Secretaries to the Government. 
6. Director General of Police, J&K. 

f' 7. Chief Electoral Officer, J&K. 
8. All Commissioner/Secretaries to the Government . 

• ~·'~· Chairperson, J&K Special Tribunal. 
\~ 10. Secretary, J&K Public Service Commission. 

11. All Heads of Departments/Managing Directors. 
12. Director Estates, J&K. 
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13. Director Information, J&K. 
14. Director Achieves, Archaeology and Museums. 
15. Secretary, J&K Legislatlve Assembly/Council. 
16. Secretary, J&K Service Selection Board. 
17. OSD with the Hon'b.le Deputy Chief Minister. 
18. General Manager, Government Press, Srlnagar/ 

Jammu. 
19. Private Secretarres to all Cabinet Ministers/Ministers of 

State. 
20. Private Secretary to the Chief Secretary. 
21. Private Secretary to Commissioner/Secretary to the 

Government, General Administration Department. 
22. Incharge Website, Home Depa e t. 
23. Government Order file/stock Ie. 

,a .. ~"· tR 
Goverhment 
ent Q_... 
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